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IN THE INCOME TAX APPELLATE TRIBUNAL
VISAKHAPATNAM “SMC” BENCH, VISAKHAPATNAM

(HYBRID HEARING)

ft . RRwET I, RS 9T T4 o T SIS WH, ST A5 & JHE
BEFORE SHRI K. NARASIMHA CHARY, HON’BLE JUDICIAL MEMBER

&
SHRI S BALAKRISHNAN, HON’BLE ACCOUNTANT MEMBER

3B U T./1.T.A.N0.280/V1Z/2024
(ﬁ%ﬂ(TUT gu/ Assessment Year: 2015-16)

Donthi Reddy Rajasekhara Reddy | v. | ITO-Ward-2(1)

D.No. 3-69, Kotturu Income Tax Office

Tadepalli Mandalam Lakshmipuram Main Road

Guntur — 522503 Guntur — 522006

Andhra Pradesh Andhra Pradesh

[PAN: BUAPD1092C]

(Gl'd’l?lT‘«'ﬁ/ Appellant) (L'IERﬁ/ Respondent)

PHRGIAT DT UfaHT/ Assessee Represented by | Shri GVN Hari, AR

SRd T YA/ Department Represented by | Shri K. Srinivasu, Sr.AR

gaTs T g &1 fafd/ Date of Conclusion of Hearing | : | 10.12.2024

IO &1 aRIG/Date of Pronouncement :110.12.2024
TS /ORDER

PER SHRI S BALAKRISHNAN, ACCOUNTANT MEMBER:

1.  This appeal is filed by the assessee against the order of Learned
Commissioner of Income Tax (Appeals), National Faceless Appeal centre, Delhi
[hereinafter in  short “Ld.CIT(A)’] vide DIN & Order No.

ITBA/NFAC/S/250/2024-25/1064694497(1) dated 07.05.2024 for the
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A.Y.2015-16 arising out of order passed under section 147of the Income Tax Act,

1961 (in short ‘Act’) dated 31.03.2022.

2. At the outset, Ld.AR submitted before us that the assessee desires to
withdraw his appeal as he has opted to avail ‘Vivad Se Viswas’ scheme and
accordingly, the assessee has filed Form No.1. It was therefore, pleaded that the

appeal of the assessee may be allowed to be withdrawn.

3. The Ld. DR conceded to the request of the Ld.AR.

4, Having heard both the parties, we are inclined to allow the appeal of the
assessee to be withdrawn yielding to the prayer of the Ld.AR and accordingly,
hereby dismiss the appeal as withdrawn. However, we also make it clear that, if
the assessee’s case is not accepted in the Vivad Se Viswas scheme by the Revenue
for whatsoever may be the reason, then the assessee shall be at liberty to file a
Miscellaneous Petition before the Tribunal within the time limit prescribed under

the Act to reinstate the appeal. It is ordered accordingly.

5. In the result, the appeal of assessee is dismissed as withdrawn.

Order pronounced in the open court on the conclusion of the hearing on
10" December, 2024.

Sd/- Sd/-
(F.RIRIET IR (TH STATH W)
(K. NARASIMHA CHARY) (S. BALAKRISHNAN)
TR YS/JUDICIAL MEMBER AW YS”/ACCOUNTANT MEMBER

Dated:10.12.2024
Giridhar, Sr.PS
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MY P! UfdfaIfd 3 / Copy of the order forwarded to:-

1.
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ARl The Assessee @ Donthi Reddy Rajasekhara Reddy
D.No. 3-69, Kotturu
Tadepalli Mandalam
Guntur — 522503
Andhra Pradesh

]TSI¥d/ The Revenue . ITO-Ward-2(1)
Income Tax Office
Lakshmipuram Main Road
Guntur — 522006
Andhra Pradesh

The Principal Commissioner of Income Tax

favmitg ufafafd, e srdicilg 31f¥ieur, faRIRATUCUH /DR,ITAT, Visakhapatnam

The Commissioner of Income Tax

S WIsd / Guard file

/[True Copy//

31|an|§¥||:{ / BY ORDER

Sr. Private Secretary
ITAT, Visakhapatnam
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